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of Air [ndia has been withdrawn by the
Labanese authorities. Beirut is an inter-
nationa] port and a Jager number of pass.
engers stay in Beirut for a day or two.
Withdrawal of the fifth freedom would
amount to a lot of passengers taking
other airlines flight.  So, may 1 know from
the hon, Minister whether withdrawal of
the fifth freedom of Air India by the Leba-
nese  acthorities is not considered  an
unfriendly act and, if so, whether the
Government of India has formally taken up
this issue with the Lebanese authorities ?

Dr. KARAN SINGH : Sir, there is no
question of my not agreeing to clarify
what the ‘Fifth Freedom® right means,
1 merely stated 1o the hon, Member, when
he asks @ supplementary, 1 will be happy
to clarify it., The fifth freedom right s
the right of putting down in the territory
of another State a passenger who has been
picked up from  third Staie,

Sir. these agreements between Air-
lines are the result of commercial under-
standings between the airlines concerncd,
In this case, it would be between Air India
and the opposite Lebanese  Airlines and
the governmental agreements, When the
agreements are not arrived at, these rights
lapse,

The way the hon. Member has put
it that they have unilatcrally withdrawn
the fifth freedom right and, thercfore, that
is an unfriendly act, that is not correct.
The fact of the matter is that the whole
matter has been undcr negotiation, We
have not been able to arrive at a suvitable
commercial agrecment. Therefore, 10 thai
extent the fifth freedom right has lapsed,
Bui, as | said in my answer, we have
taken up the matter with the Lebanese
authorities and, perhaps, later this year,
there will be talks in that regard,

SHRI N, SHIVAPPA : In view of the
reply given by the hon, Minister, may I
know the extemt to which Air India is
likely to suffer as a result of this order ?

Dr. KARAN SINGH : The loss to
Air Indja is likely to be somewhere in the
neighbourhood of Rs. 35 lakhs 1o Rs,
40 Jakhs, However, there are several other
factors which 1 must mention because 1 do
not want t0 give an incorrect picture.
The fact is that as a result of the failure
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of this agreement, the Lebanese Airlines
which used to fly to India has stopped
functioning.  Therefore, there is an
assumption that it should be possible
for Air India to pick up that additiona]
traffic because that is not fifth freedom
right, That is third and fourth freedom,
That is not affected by  this  agree-
ment, 1 am hopeful that Air India should
be able to pick up the additional traffic and,
therefore, to some extent, make goodby
such losses as may be incurred as a result
of the withdrawal of fifth freedom right.

SHRI N. K. SANGHI : May 1 know
from hon, Minister when these are
bilatera] agreemems, why Air  India
or Government of India did not take up
this matter carlier so that there would have
been no cancellation of this agreement?
The maiter could have been taken up ear-
lier, Either it has been a failure on the
part of Air India or of Government of
India or of Lebanese authorities or it is that
the agreement has been cancelled unilat-
erally,

Dr, KARAN SINGH : As 1 said, it
is not a unilateral action, The matter
has been under negotiation constantly for
the last many months, [t just so happ-
encd that we were not able 1o reach a
commercially satisfactory agreement, It
often happens. It is not a gquestion of
apportioning blame.

EntRY OF PoLice INTO EDUCATIONAL
INSTITUTIONS IN WEST BENGAL

*1506. Sur1 Rabi Ray :
SHR1 S, M. Banern :

Will the Minister of HOME AFFAIRS
be pleased 10 siate

(a) whether there has been a significant
change in the policy regarding entry of the
Police into educationa] institutions in
West Bengal;

(b) if so, whether the Government of
West Bengal issued a Press Note 10 this
effect on the 14th April, 1970 and, if so,
the details thereof; and

(c) which are the educational institutions
in West Bengal in which the Police has
entered after the issuing of the said Pres
Note ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) (8) to (c). A
statement is laid on the Table of the House,
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STATEMENT

The Siate Government  had
fully reviewed, in consultition with the
Vice-Chancellor of Jadavpur University
and the Principal of the Bengal Engineering
College, Sibpar the situation which had
arisen due to law less and violent action
of a small group of students, 1t had been
decided that a contingent of the police with
sufficient strength would remain posted near,
but outside, the campus of the Jadavpur
University and the Bengal Engineering
College and tha the police would go into
the campus as soon as they receive infor-
matjon of any violent disorder or agtempts
to destroy the property of institution or any
other organised violation of the law, This
had becn clarified in the press noe issued
by the Government of West Bengal on 14th
April, 1970. The names of the educational
institutions into which police may have
entered after the 14th of April are being
ascertained from the State Government,

ot fa m : owEw wEwE, Tw
AT F AT F A qRIET ¥ AAAT
g § fF s foear @ ety
T OEA WA F AT Iq FFG TG A
WA § g haen far 4 fd fwe
weaTal & gfee 1 T Y s @ A foe
AT qE 7 % FCHTC Y 99 7 afraaa
FAF A am @ E

SHRI Y. B, CHAVAN : When the
situation goes on changing, the response also
will have to be modified what cver be the
genera] principles accepted, T would like to
give some information to the Housc about
our thinking on the subject. Firstly that it
was thought that the police should enter the
campus when they feel that there is a serious
situation and there is likely to be a threat
w0 peace and order in thot arer, Later
«n, after consultation with the Education
Ministry, it was thought, as far as the think-
ing is concerned, that normally the Police
should enter the educational institutions
only with the consent or 8t the request of
the head of the institution or the university.
Tha thinking js still there. At the present
momaent what we have done, and that too in
consultation  with the University Vice-
Chancellor is to siation the Police outside
the campus so that they cun  immediately

care-
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enter and be effective when the request is
made by the Vice.Chancellor,

ot ofw T : {7 qET qA TR
fF & 7ot wEE A wEr §
sy @ fe sreraq ar ferage ssfifaafar
wifew & ot aw ot AR B ¥ §
IR ATET F ART oY ATHT g FQ
# o w1 99 A9 #) WA @A
gT Wt AEIR Jaae #ifE 3w qgT §
formr Wt %Y o< ¥ oF e faw
orat oY foersi & aX & aw € A
a1 ag foen gt & ana A 7
9 fagas #1 qg7 ¥ ol ot
BT FEAIN T AT agaT I W@IE
IR UF 91 A TwgeEtegt & a0
FHAy 99 WY E WA W Ow s
a% | @ fewfaer & #4755t #Ey
TG qAAT |

SHRI Y. B. CHAVAN : As far as the
Bill is concerned, 1 am sure that the hon.
Member has soid has been taken note of
by the Education Minister who is present
here.

About the Police problem regarding
dealing with the siweation in the campus
and in the university, 1 em having @ dis-
cussion with the Edvcation Ministor and
the Chairmen of the University Grints
Commission in the course of the ncxt
week.

SHRI1 §. M. BANERJEE : Sir, this is
not the only case where the Police enter-
ed the campus of Jadavpur University but
in many colleges in Calcutta and in West
Bengal Police forces entcred 2nd in seme
cases they have beaten the studerts mer-
cilessly, 1 do not justify whatever the
students have done, Firstly, has his atten-
tion been drawn to the fact that this is not
the only incidem in Calcuita in Jadavpur
University 7 The statement says that
details are not available and they are
being obtained from the State Governnient.
1 would like 10 know whether any effort has
heen made to -.soenam the causes for the

d It is not
that all the students hl\r‘e become Naxalites,
Deep-rooted frustration, disappoinin.ent
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and Jack of security——these are the ree-
sons, Why the students have sometimes
taken the law into their hands and tried
to create a sitvation. Would the hon,
Home Minister ask the Union Educa.
tion Minister to convene a conference of
the Vice-Chancellors of these univer-
sities in West Bengal to discuss the entire
issue 7

SHRI Y, B, CHAVAN : As far as the
general problem of student unrest is con.
cerned, T think, even earlier the Education
Minister has clarified on several occasions,
I think even the Unjversity Vice-Chancellors
have gone into this matter, But certdinly
what is happening in Bengal in the univer-
sity campuses should not and cannot be
explained away merely by certain general
conditions, Tt is becoming a special problem
by itself and it will have to be dealt with as
such,

SHRIMATI ILA PALCHAUDHURI :
May 1 know, Sir, is it not a fact that the
police was siationed—the C.R.P. and the
B.S.F.—outside the Sirpur College or inside
the campus and yet the stores-shed con.
taining valuable things was burnt and the
Vice-Chancellor was made to walk for about
90 minutes and he was made 10 show
Mao.Tse-tung  Zindabad and other
slogans at the point of guns and dag-
gers and also two stndents were on the inch
of death, but the Police were brought therc
in time 10 prevent the death ? But. in spite
of the Police being there, how is it that the
stores were burnt ar 7-30 A M, end vet the
Police did not take any cognisance of it and
nothing could be done in time. This is
what agiiates the mind of the people and
I would like the Hon, Minister 10 tell us
about this.

SHRI Y, B. CHAVAN : 1 can under.
stand the anxiety of the Hon, Member
but about this particular case, I don't have
any details, But, from memory, | can say
that when burning of stores etc, tnok place
the police were not around, That was really
speaking the main reason; there may be
other reasons, But she her-self has admitted
that because of police intervention some
people’s lives were saved,

SHRIMATI ILA PALCHAUDHURI :
Their lives were saved by an inch of death,
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SHRI Y, B, CHAVAN : Yes, quite right,
but it only shows that the Police presence
can make some change in the sitvation. It
is exactly for this, in order to ensure timely
intervention by the police, that the decision
10 keep them just outside the campus was
taken,

SHRI LOBO PRABHU : Sir, 1 refer 10
the Home Minister’s statement that the
thinking on the subject is that the university
should be protected from the Police, unleas
and unti! the Vice-Chancellor requests them
to interfere, 1 would like him to consider
whether this does not conflict with two very
important considerations : First, ihe Cri-
minal Law of the land knows no limits,
Of course, there are some conventiona]
exceptions like diplomatic immunity and
the Speaker has now taken away the pre-
mises of Parliament from the jurisdiction
of the police. But otherwise, the Crimi-
nal Law must run throughout the land
and you have no right. by executive under-
standing or convention, to prevent the opera-
tion of the Criminal Law, That is my first
point on which I would like the Minister 10
reply,

Secondly, Sir, you are placing the Vice-
chancellors in a very difficult position,
Already they have their own difficuliics
and conflicts with the siudents; and
if you leave the initiative 10 them, 1o
invite your interference, the interference
of the Police, you arc making things more
difficult and therefere you ore adding to the
aggravating conditicn there, as at present.

1 now come 1o my practical quesiion, Sir,
The troubje in the univeisitics can be tizced
to two broad scis of couses,  First, they are
political and agjiational,

SHR] UMANATH : Is it Hajf-an-Hour
Discussion ?

SHRI LOBO PRABHU : Will you please
listen to me ? Secondly, Sir, they are the
result of the grievences and the frustrations
of the students to which Mr, Banerjee refer-
red, 1 would like the Minister 10 consicer,
whether in respect of the political interfe-
rence or political penetration of the univer-
sities you should not call a convention of
all perties and ask them to give up this kind
of penetration, because, it is not fair to the
students and it is against proper prolifera-
tion of politics,
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AN HON. MEMBER : 1t is their birth-
right to indulge in party politics.

SHRI LOBO PRABHU : Then, Sir, my
second point is this,

Mr. SPEAKER : This is the Question
Hour and so you can ask questions only,

SHRI LOBO PRABHU : I am asking a
question, In respect of the grievances and
frustrations of the siudents, would the
hon. Ministers—both of Education and
Home-—consider why some system should
not be evolved in the University so that the
conflict—it may not necessitrily become 2
conflict—between the students and univer-
sity authorities can be avoided ?

MR. SPEAKER : Muy 1 te]l the hon,
Member that I have Jost touch with the first
part of his question because of his Jona
question ?

SHRI LOBO PRABHU : Would you
like me to repeat my question 7 1 think the
hon, Minister has followed my questjon
quite clearly,

SHRI Y. B, CHAVAN: The hon, Mem-
ber covered the Criminal Law etc, by his
question, I think that it js the duty of the
police to see that the LP.C. or Cr, P.C, i«
properly administered. 1 have no doubt
about that. But this is not an absiract
situation and it has to be rackled with cer-
tain humane considcrations, The problem
of students is no{ the problem of this coun-
try alome but it is a global problem and
one has to be very careful in this matter,

Therefore, 1 think that it was a wise
decision 1o leave the initiative with the Vice-
Chancellors of the Universities, The hon,
Member was saying that it must be made the
responsibility of the Vice-Chancellor, If we
do that, we would be putting him in a
difficult position, On the contrary if you
leave the discertion with the police to go
inside the university then that will make
the position still worse, As a head of the
university I think the Vice Chanceller should
take the responsibility as to when the police
should beinvited or should not be invited,

As far as the conference of leaders of the
political parties is concerned, 1 think that
the hon, Minister of Education, in reply
to a calling attention notice in the House
has stated that he would invite the Jeaders
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of a]l political parties in Parliament to dis-
cuss this matter,

SHRI SURENDRANATH DWIVEDY :
Sir, apart from the general proposition
whetherthe police should be ajlowed inside
the educational institutions or not, it appears
that in Bengal what is happering is part of
new cultural movement by the Naxalities,
And educational institutions have become
the target of attack, May I know whether
the Government of Tndia, because there is
Presidents Rule there, is providing any
security so that the educational institutions
are saved from such anacks ?

What special steps are being taken in that
regard ?

SHRI Y. B. CHAVAN : That is how
the whole question arises. In Calcutta,
in the carly stages, we found that Jadhav-
pur University was very much the target of
attack of these activities as also the engi-
ineering college. Therefore, immediate
decisions were taken in consultation with
the Vice-Chancellors and the heads of
Engineering Colleges that the police should
be made available. Of course, this is
subject to the condition that the police
should enter the campus on the invitation
of the Vice-Chancellor, There may be a
time-gap between the request reaching the
police and the police reaching the spot. In
order to mininise this time gap, it was
decided to locate the police outside the
Campus so that they may intervene timely.
This has raised certain other problems. 1,
of course agree with the hon. Member that
in Bengal, Assam and other areas, the
educational institutions are becoming
centres where these things are flourishing.

SHRI HEM BARUA : You must thank
the Assam Government for being alert

SHRI Y. B. CHAVAN : I thank the
Assam Government as also the hon. Mem-
ber.

So, Sir, it is because of this and in the
light of our experience. I propose to discuss
this matter with the Education Minister
and the Chairman of the University Grants
Commission. 1 am meeting them in the
course of next week.

&Y wwTaTe o 9 ¥ o AT A
¢ fr el weew § v fn faenfomt &
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R g A ff w1 T AW R,
T GFHT [FRAT A FaOre & -
faat & weaz & av arzagz  alAaredr
o TgaT & 39 F qrg A€} {Hav o awar |
e F favig ofefeafad ) & zawt
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FEAT FT AT F g w1 AF A
=ifge, @fea a7 it gfAated
# 9 AAEETIEH #1799 a1 gE & qur
q 7 ST I T F A AT aEagy
#1 e FEN & g6 § | Teafa &
e F 9 987 9¢ A7 Farg gt @
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s fav @@ £Ft o1 T E | 7 AW
1 1 & F s w18 F1og 2y S 2
A w9 ¥ A gfers agt a7 agedr &,
FaEr FTOor i fF 1S oefaes Fran
A Y E | eafg & gt AR ¥
AT F1EdT § fF 9 a1 7 eare
gu fF I mfewdt 37 Y @ 99 7 &0
ghfdeds  #R@f A8 F1 W E AN
AFgaTge nfezfadis & AE) @ g,
T 47 UGHET Feq IS o7 G
g o FomaTIeaq @ F1 TR (e
I fF oo STE 78 TEEE 21 ATl
T ag THRETEE wEEE @A |, d§
39 &1 w dow § afrafedt &, ofe
IHET (FT AR | EZEIH F AT H
1 TS F1 Fe ffaew o,
T TET FIAE, IART 39 fefoem
fodr, #a1 <@ Fvag F, W A09 QAFHIA
fafee<d® am G | T8 99 F A
ven £ 9 A W o g
ARACLH FT HAFEAT FE AU
dare g1 o7 TH ag &) vy fefae
qaAHe A E, TWE AT 7 A !
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SHRI Y. B. CHAVAN : When I men-
tioned the generality of the problem. I had

no intention of ignoring the special
aspects of the Bengal situation. When
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the hon. Member had raised the general
question of criminal jurisprudence, I had
to make a reference to that. I am very
sorry that my hon. friend did not see the
aim or object of my reply.

As far as preparation for preventive
action is concerned, it can be only this
way; suppose, the police get information or
get intimation about certain preparations
for certain incidents, naturally the police
will have to be in communication with the
principal or the head of the institution or
the Vice-Charcellor and give him that in-
formation, Certainly, one should not merely
wait for that. But actual entry of the police
into the campus, at the present moment,
is to be only onthe request of the Vice-
Chancellor. 1 have been repeatedly saying
that.

In order to be a little more effective in
this matter, some new steps have been
taken such as locating the police near the
campus. But sometimes, that itself serves
as a red rag to the students. When they
see the police, they immediately get worked
up and excited, That also has happened on
many occasions. In fact, in this House,
many hon, Members have criticised even
this step. But looking to the special
conditions obtaining in Bengal, this step has
been taken in consultation with the heads
of the institutions.

The other thing that he said was about
organising other sections of students. 1
think this is also a general approach but
Government cannot and should mot do
that.

SHRI KANWAR LAL GUPTA :If
Government cannot do it, then let the politi-
cal parties do that.

SHR1 Y. B. CHAVAN : Amlina posi-
tion to advise the other polictical parties?
AN. HON. MEMBER : He can.
SHRI Y. B. CHAVAN : If I can, then
I would request them to do that.
5y Srrard ey UF 9% WA ¥
AT F g qA A wavar fE Saw &
favafagrag & o« grow et v
A1 SR frar 5ol oft & =g
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¥ GTH-aT% oA AvENT s o
wAt oft 7 gfre qem ¥ fare ag wal
W E aEdT T3 & oA A
weft ot ¥ @2 forear w5 & meng A
T 7 Afa 1 97 & 1 o forar AfA
Fgrafuad | gfrw § afd wewt
F1 G, T A fredE ArETE
TR I F A 9 @F gfaw
W AN € AW F qum Avear g e
o a® & =iy forer WY ST H
qaATE ot fY, Fav faenfet & wiafafy
Hew, A wfwwrEsi ¥ whafafy
A A I A F q@ F oA -
I ST 4, forerr wearsii § o foen-
A IR 4, T dHT ST vE famy
FEHET TAT F JIF W) F F1 qw
G X a W g fE oar s
& TR wY aE sEE et A
HT |

SHRI Y. B. CHAVAN : As regards
the entry of the police into the campus of
the Jadavpur University or the engineer-
ing college in Howrah, I did not have any
discussion with the Education Minister
here, But in these matters, I do not think
that the police had anything to do with
the students’ unions as such. They had
discussions with the heads of institutions.

ot wAvae fy: mifsgw &+ aw
Fg &, ITEr uHifguyE & a7 T4
g & fowor Heqrit o7 gfem
AT AT T AEHRT FT AL, FAT UG
wEYE | A AT A ogw Wi S g
& fg wora § | gfem 3 aga F fao g,
AR ¥ g F faw ) miwaw &
HTIA HATE AAT ART FY | THRET o4
g WA

SHRI SAMAR GUHA : Muy 1 koow
whether' it is a fact, that the violent
activities have assumed such a dangerous
proportion in West Bengal in the educa-
tional institutions that the Jadavpur

University, the Burdwan University,
ths Vish wabharati, the Kalyani Univer”
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sity, the Sibpur Engineering College and
other colleges have been closed down ?
May T also know whether it is a fact that
the laboratories in many of these institu-
tions like the Presidency College, the Jadav-
pur Engincering College etc. have been used
for making or manufacturing of bombs®
May I also know whether it is a fact that in
the Presidency College, a red flag was
hoisted and it took two days for the
police to pull down that flag

MR. SPEAKER : He should come to
his question now.

SHR1 SAMAR GUHA
coming to the gquestion.

MR. SPEAKER : It is a simple ques-
tion, but it has been complicated by the
hon. Member. The main question is a
general question relating to the entry of
police.

1 am just

But he has brought specific instances
reply to which can only be given by the
Education Minister.  He has to give separate
notice for that. The present question
is being replied tolby the Home Minister.

SHRI SAMAR GUHA : Will Govern-
ment consider providing security to the
students as also the authorities there 7
It is absolutely wrong to say that only the
Naxalite students arc indulging in these
activites; there are other unruly students
and political parties who are cgually
associated with such activities.

AN. HON. MEMBER : There are goon-
das also.

SHRI SAMAR GUHA : The present
position is that a small section of students
are holding the whole educational institu-
tion concerned to ransom. Will Govern-
ment take effective steps to give protection
to the larger cc ity of d
against the destructive activities of the
smaller section 7

SHRI Y, B, CHAVAN : ] have already
answered in reply to Shri K. L. Gupta that
it is certainly necessary to mobilise and
organise every section of students opposed
to this sort of thing . I am sure there must
be a large number of students who do
not like their academic life being disturbed
like this. It is necessary to mobilise the
opinion of such students. But will the




17 Oral Answers

hon. member expect Government to start
any official agency for this ? That will
not be effective.

SHRI KANWAR LAL GUPTA : Let
Government assure students of such help.

SHRI SAMAR GUHA : A conference
of the representatives of all the students’
unions should be called.

MR. SPEAKER : Next question. Shri
Baburao Patel is absent. WNext question.

SHRI D. N. TIWARY : This question
should be replied to. Otherwise. it creates
a wrong impression.

MR. SPEAKER : He should not ask

me. Let him bring Shri Baburao Patel
from somewherc.

Buses Requmep By D. T. U. to Megr

TrarFc NEEDS

*1508. SHRI HARDYAL
SHRI JAI SINGH

SHRT YAINA DATT SHARMA

DEVGUN:

Will the Minister of SHIPPING AND
TRANSPORT be pleascd to state :

(a) the total strength of the Delhi Trans-
port Undertaking flcet at present ;

(b) the total number of buses required
by the Undertaking to meet the traffic
needs of the capital ; and

(c) the role of the Central Government
in strengthening the Dclhi  Tiansport
Undertaking fleet ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MINI-
STRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) 1193
buses as on 30th April, 1970

(b) According to the General Manager,
Delhi Transport Undertaking, the tra-
fic needs of the Capital as on 31st March,
1970 would require 1620 buses.

(¢) The Central Govt. advance loans
to the Delhi Transport Undertaking for
purchase of buses. A loan of Rs. 130
lakhs for the purchase of buses was sanct-
ioned for the Undertaking during 1969-
70. A budget provision of Rs. 200 lakhs
has been made for advancing loans for
the D. T. U. during the current year.

VAISAKHA 18, 1892 (SAKA)

Oral Answers 18

&t g o foeslt 2w A
e § X 3gr o7 ofeEw @
¥ T ¥ AT & fAw §, W
faw =g %1 ofwga ¥ & feg
FEIT AT A g &Y foredardy 8,
forereY fameft Ao form Y € 1 oy 2wT
g Wt agt # qonafaai # ofeEgs
#aT FT G FEEAT @ §, T4
T & gieae Fa1 ¥ fa@w A
FH g A1 gIETC A 7% F fad A
7ed Afawa qART AYER WEgH Fl
¥ Wam wrEm A W A F gl
#t ofeage &1 T qOETK A EAr
# fag g, ¥ a7 faeelt afe-
T7q & o el gw-adfy Foar &
o F0T &y wEe fEwr ar, feE
s feet afaga &1 afe aw
1.80 FTIT 94T A7 ITfET | 3971 g
ga g f& I=0T oA 1968-69
5 {a% eowr@ wwar fzar 1196970
AT 1.80 FOT TYT AT AT
qT, IR A F Ff@TH, qAT 25 W,
1970 %t fegrmar -

MR. SPEAKER :The question should
not have long introduction. You are
giving information, it is not permitted by
the rules. Please ask a question.

M Fow A § W 9%
wEfs magawg fv 1. 80T
wqar, WY fF ade, 19697 faar s
wifen o1, o= & anfa<d faar )
WA FERWE W § | Ag s
@ g oy aw g fr =
FTEFTT A Z1 A FT AT G AT
1968-69 # fa% 60 = sqar fT@
mr T W@t 1,80 FOT T
1969-70 ¥ WwEF I Ifgq o,
A o § " e mn g, fow w8
ez ¥ @ e g, AW &
avfEs ¥ gy 4T 1 § ag AT g
gfs darwl femr mav





